
 

DISCLAIMER: This document is being furnished to you for your information by PRS 
Legislative Research (PRS).  The contents of this document have been obtained from sources 
PRS believes to be reliable.  These contents have not been independently verified, and PRS 
makes no representation or warranty as to the accuracy, completeness or correctness.  In 
some cases the Principal Act and/or Amendment Act may not be available.  Principal Acts 
may or may not include subsequent amendments.  For authoritative text, please contact the 
relevant state department concerned or refer to the latest government publication or the 
gazette notification.  Any person using this material should take their own professional and 
legal advice before acting on any information contained in this document.  PRS or any persons 
connected with it do not accept any liability arising from the use of this document.  PRS or any 
persons connected with it shall not be in any way responsible for any loss, damage, or distress 
to any person on account of any action taken or not taken on the basis of this document. 

 

 
 

 
 

The Pondicherry Prevention of Cow Slaughter Act, 1968 
 

Act 6 of 1968 
 
 
 
 
 
 
 
 

Keyword(s): 
Beef, Competent Authority, Cow, Slaughter, Uneconomic Cow, Union 
Territory 
 



THE PONDJCHERRY PREVENTION OF 
COW SLAUGHTER ACT, '1968 

(No. 6 of 1968) 
-- 

ARRANGEMENT OF SECTIONS 
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2. Definitions. 

3. Slaughtering prohibited cxccpt on a certificate of the competent 
authority. 

1 
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functions of a conmetent authority under this Act. or th; rules 

(c) "COW" includes a heifer or calf; I 

I 

i 
i 

.$ I 

made thereunder for such area or areas and 

, may be specified in the notification; 
I 

(d) "Government" means the 
territory appointed under article 

(g) "uneconomic ww" includes stray, unp otected, infirm, 
disabled, diseased or barren cow; t 

I 

in any place in the Union territory notwithstanding -a 
in any other law for tbe time k ing  in force or an 

(2) No bull or bullock in respect af 
under clause (b) of sub-section (1) 

I - 

(e) "prescribed" means prescribed by 

(f) "slaughter" means kilting by any 
includes maiming and inflicting of 

I ordinary course will cause death; 
i 

I - 

' (h) "Union territoryy' means the Union territork of Pondicherry. 
- . I  

Slaughtering prohibited except on a certificate of the competent 
, , authority. 

3. (I) Except arhereinaf'ter provided, no persod shall slaughter 
or cause to be ,slaughtered, or offer or cause to be offered for 

- 
slaughter- 1 
-. 

(a) a cow, or I 

(b) a bWI or bullock, unless b i  had obiincd in respect 
thereof a certificate in writing from the competent uthority of the 
area in which the bull or bullock is to be slaughtere 4 certifying that 
it is fit for slaughter, I 

the contrary. 

k" place other than the place specified in the certificate. / - ' I 



1 !> (a) the bull or bullock is over the age of fifteen years, or 
- 

- .-- - 
unserviceable for the purpose of breeding and, in the case of a bullock, -8 

-# 
it has become permanently unfit and unserviceable for the purposes of 
draught and any kind of agricultural operation: 

I Provided that the permanent uilfitness or unserviceability has not 

I been caused deliberately. 

(4) The competent authority shall, before issuing the ,A 
certificate under sub-seciion.~) or refusing to issue the same, record 
its order in writing. 

(5) The Government may, at any time for the purposes of 
satisfying itself as to the legality or propriety of the action taken by the 
competent authority under this section, call for and examine the record 
of any case and may pass such orders thereon as it may deem fit. 

r 

(6) Subject to the provisions herein contained, any action taken 
by the competent authority under this section shall be final and 
conclusive and shall not be called in question. 

Section 3, not to apply to diseased or under experimentation 
cows, bulls or bullocks. 

. (3) A certificate under clause (b) of sub-section (1) shall be 
issued by the competent authority only after it has, for reasons to be 
recorded in writing, certified that- 

-- - t8e -case ofa bull, i thas  become permanently unfit and 

(a) which- is suffering from any contagious or infectious 
disease notified as such by the Government, or 

4. (1) Nothing in section 3 shall apply 'to the slaughter of a 
ww, bull or bullock,- 



v-' 
\ 6 ii i 

' I 

(b) which is subjected to experimentatiDp in the interest of 
! medical and public health research, where .the slaughtering. is done 

in accordance with the wnditions and circumstances as may be 
prescribed. 

1 

(2) Where a cow, bull or bullock is slaughtered for the reasons 
atated in clause (a) of 'sab-section (I), the person who \slaughters or  
causes to be slaughtered sbch COW, bull or  bullock shall, within 
twenty-four hours of the slaughter, lodge information of the same a t  
the nearest Police Station or before such officer or authority as may be 
prescribed. 

(3) The carcass of the cow, bull or bullock slaughtered under 
clause (a) of sub-section (1) shall be buried or disposed of in such 
manner as may be prescribed. 

. 
f'rohibition on salc of beef. 

5. Not~ithstanding anything contained in any other law for the 
time being in force or in any contract, no person shall sell or t r a n s e r t  
or offer for sale or transport or cause to be sold or transported beef or 
beef products in any form except for such medicinal purposes as may 
be prescribed. 

Esfablishment of institutions. 

6. There shall be established by the Government or by any locd 
authority, if so directed by the Government, institutions as may be 

" necessary for taking care of uneconomic cows. 

Levy of charges or fees. 

7. The Government or the local authority, as the case may be, 
may levy such fees as may be prescribed for keeping uneconomic~cows 
in the institution established under section 6. 





I 

(b) the conditions aad the cirommstanccs udder whicblcous, 
bulls or bullocks are to be, slaughtered under sdb-section (1) of 
section 4; I 

(c) the manner in which diseases ;hall 
section (1) (a) of aection 4; 

I (d) the manner in which the information( &all be lodged ed, 
1 under sub-section (2) of. section 4; 

(e) the manner in which the-carcass shall be buried or , 

disposed of under sub-section (3) of section 4; 
I 

(f) the manner in which and conditions under which beef or 
beef-products are 6 be sold under section 5; I 

i I 

(g) the matters relating to the establishme t, maintenance, 
management, supervision and control of institutio referred to in 
section 6; 

4 
I - 

(h) the fees to be charged for keeping uoetononic COWS in / 

. 

the institutions under section 7; 1 
I 

(i) the duties of any officer or authority ha/ving jurisdiction , . 
under this Act, the procedure to be followed by such officer or 
authority; and I I 

(j) any other matter which is to be or may e prescribed. P 
(3) All rules made under this Act shall, 

after they are made, be laid before the 
while it is in session for a total period of 
comprised in one session or in two or more successife sessions, and, 

that rule. 
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